Jabalpur, this the 5th day of March,2003.

non*ble Mrs «Shyana Dogra; Member (Judicial)

smt .Vimla Dubey d o Retire Pensioner
lau;hri xoc’m?g;lr‘ﬂig:ﬂti:g t‘

MIG- M on ar at,

a‘.bnlp\'wm " ~APPLICANT
(By Advocate- nr-cga.xachwaha) |

Versus

1. Union of India through the
> Secretary to the Gévt. of India
Ministry of Power & Generation
Coal Mines Deptt. IIIrd Floor
shasht:l Bhawan,New Delhi.
2. m‘ d‘ai:mn \
~ Coal Frields India Ltd., 10,
subhash Road, Calc\lttl W.Bo
3. Accounts Officer, Pay & aceounts, o
k.clt.m. Jagjiwan Nagar, Dhanbad,
Bihar. -RESP ONDENTS
(BY Ad‘“.“" Mr.S omtlr for
Mr.B.da.Silva)
O R D E R (ORAL)

As stated by the learned counsel for the applicant
at bar that some positive order for grant of pensionary |
benefits to the applicant has been passed by the res-
pondents in view of the decision passed by the Patna
Bench of the Tribunal on 23.12,2002 in QA No0.1022 of
2002. Therefore, he seeks permission to withdraw this
O.A« He has also placed a copy of that order dated
23.12.2002 passed in aforesald O.a. on record. after
perusal of the sald order, the permission is gnnted.

Therefore, the present o.A. is dismissed as withdrawm.

. Wz
.KA. A ‘Mrs sh’ ’ \






